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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH, NEW DELHI  

APPEAL NO. 11 OF 2023 

IN THE MATTER OF: - 

Vineet Sinha   … Appellant 

V/S 

Union of India & ORS.   …  Respondents 

REJOINDER ON BEHALF OF THE APPELLANT TO THE 

REPLY FILED BY RESPONDENT NO. 9 

MOST RESPECTFULLY SHOWETH: 

PRELIMINARY SUBMISSIONS: 

1. At the outset, it is submitted that every statement, counter

statement, contention, allegation, averment, submission

and contentions made by the Respondent No. 9 in reply to

the Appeal, in so far as they are contrary and/or

inconsistent to the contents of the Appeal and also the

submissions raised in present rejoinder, stand

categorically denied to the extent of such inconsistencies.

The each and every content of the reply are to be

considered refuted unless the same are specifically

admitted herein by the Appellant. The contents of the

Appeal are reiterated and reaffirmed in specific rejoinder

to the reply filed by Respondent No. 9.
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2. It is submitted that the EC dated 28.04.2023 granting 

extension of earlier EC dated 19.09.2011 is not in the 

name of Respondent No. 9, but it is in the name of 

Respondent No. 10. There is no reply on behalf of 

Respondent No. 10. Under the aforesaid circumstances, 

the reply filed by Respondent No. 9 may be rejected 

outrightly. 

 

3. That Respondent No. 9 is continuing to violate the 

environment law and regulations. That for construction of 

Tower-A, the Respondent No. 9 has badly damaged the 

green belt existing outside the housing project Express 

Zenith, Sector-77 Noida (hereinafter referred to as 

“Housing Project”). The vehicles carrying construction 

material are coming in and going out from the said green 

belt. Greenery of said green belt outside the Housing 

Project has been badly damaged. Photographs clearly 

showing damaged condition of green belt outside the 

Housing Project are filed herewith and marked as 

Annexure A-28.      

 

4. That the EC dated 28.04.2023 cannot and should not have 

been issued for illegal construction of Tower-A. That the 

sanction plan for tower-A was issued on 15.11.2017, 

which was valid for 5 years. The said period has expired 

and the Respondent No. 9 has not even applied for 

extension/ renewal of validity of building plan. The 

construction of Tower-A is going on without valid 

building plan/ sanction plan. The Appellant has filed a 

RTI application dated 20.06.2023 enquiring if the 

Respondent No. 9 has applied for renewal of building plan 
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and in reply dated 10.08.2023, Noida has intimated that 

the application was submitted in 2014 and building plan 

was sanctioned on 15.11.2017. A copy of RTI application 

dated 20.06.2023 and reply dated 10.08.2023 are filed 

herewith and marked as Annexure A-29 and A-30 

respectively.  

 

5. That the Respondent No. 9 has closed the Exit Gate of 

Housing Project and constructing Tower-A there. The 

open area and access road has also been encroached by the 

Respondent No. 9 while constructing illegal Tower-A. 

That closure of Exit Gate of housing society is a risk to 

the life and liberty to the residents of housing society 

including the Appellant and his family members and also 

of their property as in case of some mishappening, fire 

brigade would not be able to move in and out. Photographs 

clearly showing closed Exit Gate of the Housing Project 

are filed herewith and marked as Annexure A-31. 

 

6. It is submitted that EC for illegal construction cannot and 

should not be issued. That the EC has been issued in 

present case, despite being no building plan and illegal 

construction, the EC dated 28.04.2023 is, therefore, liable 

to be quashed. Consequently, the construction raised by 

the Respondent No. 9 at Tower-A be ordered to be 

demolished. 

 

7. That the Housing Project has no capacity for additional 

towers/ flats. The water connection facility is for 550 flats 

in the Housing Project. Already there are 715 flats and 

residents are residing therein. The Respondent No. 9 is 
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mixing impure water in the water supplied by Noida and 

the TDS level of water supplied to the residents remain at 

about 2000. A copy of notice dated 22.05.2023 issued by 

Noida detailing therein that the Housing Project have the 

water connection for 550 flats only is filed herewith and 

marked as Annexure A-32.                

 

 

REPLY TO PRELIMINARY OBJECTIONS: - 

 

8. That the contents under the heading “Locus Standi of 

Appellant” and/ or “Antecedents of the Appellant” under 

Para No. A and B and its sub-Paras are wrong and 

therefore vehemently denied. It is submitted that the false 

and frivolous allegation has been levelled against the 

Appellant in the paras under reply to mislead this Hon’ble 

Court. The Appellant is a person of repute. His 

contribution to the society at large has been recognised 

and appreciated by the World Bank. The Appellant has 

submitted six (6) research papers to the World Bank 

respectively in 2015, 2016, 2017, 2018, 2019 and 2020 

and the World Bank has published the said six (6) 

research papers in its magazine called “Doing Business”. 

The world bank as a token of recognition and 

appreciation of the work of the Appellant, has issued 

Certificate for Appreciation in 2015, 2016, 2017, 2018, 

2019 and 2020 every year. A copy of said six (6) 

certificates issued by the World Bank for 2015, 2016, 

2017, 2018, 2019 and 2020 respectively are filed 

herewith and marked as Annexure A-33 to A-38 

respectively. 
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9. That the Government of India has also appreciated the 

contribution of Appellant in national economy and issued 

a certificate of appreciation. The certificate of 

appreciation issued during the Assessment Year 2019-20 

is filed herewith and marked as Annexure A-39. 

    

10. It is submitted that the Respondent No. 9 has not 

approached this Hon’ble Court with clean hands. The 

deliberate illegal activities and wilful violations being 

conducted on the part of the Respondent No. 9 and 10 and 

its associates have come to light and are under scanner, 

therefore, as a counter blast the Respondent No. 9 has put 

forth false and frivolous allegations against the 

Appellant. It is submitted that the Joint Inspection Report 

dated 19.02.2022 and Report by NOIDA dated 

02.05.2022 has categorically made it clear that the 

Respondent No. 9 and 10 and its associates has wilfully 

and deliberately violated the Environment Laws and 

Regulations and EC/ consent conditions and is engaged 

in illegal activities because of which the life and liberty 

of the residents in the housing project including the 

Appellant are in imminent danger. It is categorically 

submitted that the Appellant is fighting for his legal and 

constitutional rights and also for ecology. In specific 

reply to the contentions raised in Para No. A and B and 

its sub-paras, it is submitted as under: -  

 

(i) That the Respondent No. 9 had represented to the 

Appellant that it has all the permissions and 

approvals for construction and sale of apartment in 
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Housing Project. The Respondent No. 9 had 

categorically assured the Appellant that it will 

execute a sale deed in respect of the Appellant 

simultaneously at the time of handing over 

possession of flat. Believing the assurances of the 

Respondent No. 9, the Appellant has purchased a 

flat bearing No. F-001 at Ground Floor in the 

Housing Project for total sale consideration 

amount of Rs. 84,75,450/- (Rupees Eighty Four 

Lacs Seventy Five Thousand Four Hundred Fifty 

Only). Entire payment was made by 28.09.2020 

after deducting applicable TDS. 

 

(ii) That after payment of entire sale consideration 

amount, The Appellant approached the 

Respondent No. 9 for taking over possession of flat 

No. F-001 and execution of sale deed in his favour. 

The Respondent No. 9, then on 28.09.2022, 

informed the Appellant that it can handover the 

possession of the Flat, but refused to execute a Sale 

Deed in favour of the Appellant. It is submitted that 

the Appellant had the money to purchase stamp 

duty and for registration charges. A copy of the 

Bank Passbook of the Appellant’s bank account 

namely UCO Bank, Supreme Court, New Delhi 

evidencing that the Appellant was having 

sufficient amount for purchase of the Stamp duty 

and for payment of Registration fee and continued 

to maintain the same till the date the stamp duty is 
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purchased and registration fee is paid is filed 

herewith and marked as Annexure A-40. 

 

(iii) That one of the false, frivolous and concocted 

story, besides others, which the Respondent No. 9 

told to the Appellant for non-execution of sale deed 

was that because of Covid-19 pandemic and 

consequent lockdown, the process at NOIDA is 

being delayed and sale deed will take time. The 

Respondent No. 9 stated that the Appellant can 

carry on interior work in the flat and start residing 

therein and in the meantime, it will arrange for 

execution of a sale deed in favour of Appellant. 

 

(iv) That though the false and concocted stories told by 

the Respondent No. 9 to the Appellant was not 

believable, the Appellant took over possession of 

flat No. F-001 on 28.09.2022, while handing over 

possession of flat, the Respondent No. 9 acted 

illegally and with malafide intention and refused to 

hand over possession documents to the Appellant. 

 

(v) Thereafter the Applicant on various occasions 

telephonically and during personal meetings 

requested the Respondent No. 9 to execute Sale 

Deed in his favour and hand over possession 

documents, however the Respondent No. 9 

avoided replying. 

 

(vi) That the Appellant has written emails dated 

14.12.2020, 22.12.2020, 29.12.2020, 30.12.2020 
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02.01.2021, 19.02.2021 and 25.02.2021 to the 

Respondent No. 9 calling upon it to execute a Sale 

Deed and handover possession documents, 

however the Respondent No. 9 has not replied to 

any of the emails. In the aforesaid emails it was 

clarified that the Appellant have the money for 

purchase of stamp duty and payment of registration 

expenses. Emails dated 14.12.2020, 22.12.2020, 

29.12.2020, 30.12.2020 02.01.2021, 19.02.2021 

and 25.02.2021 are filed herewith and marked as 

Annexure A-41. 

 

(vii) That since the Respondent No. 9 was not ready to 

execute a sale deed in favour of the Appellant, the 

Appellant visited NOIDA on 02.03.2021 and met 

with the officials at Group Housing Department. 

At that time, the Appellant came to know that the 

Respondent No. 9 is a chronic defaulter to the dues 

of NOIDA which as on that day was about Rs. 70 

Crores and therefore the NOIDA has barred the 

Respondent No. 9 from selling the flats in Housing 

Project and to execute sale deeds. It was informed 

that the Respondent No. 9 has not paid lease 

premium and lease rent to NOIDA since 2017. 

NOIDA categorically told the Appellant that as per 

Lease Deed dated 01.09.2010 executed by NOIDA 

in favour of Respondent No. 9 in respect of land 

pertaining to housing project, Respondent No. 9 

was to pay Lease premium, lease rent and other 

dues between 30.09.2010 to 30.03.2020 and upon 
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default in payment, Respondent No. 9 is not 

permitted to sale a flat. The said Lease Deed 

categorically stated that the possession of a flat will 

not be handed over without a sale deed. NOIDA 

also informed that the Respondent No. 9 had the 

permission to sale only 392 flats. A copy of Lease 

Deed dated 01.09.2010 executed by NOIDA in 

favour of Respondent No. 9 is filed herewith and 

marked as Annexure A-42.  

 

(viii) That the NOIDA, upon the representation dated 

10.03.2021 filed by the Appellant has passed an 

order dated 31.05.2021 stating that the Respondent 

No. 9 is defaulter to the dues of NOIDA and 

therefore the NOIDA has restrained the 

Respondent No. 9 from executing and registration 

of sale deed in respect of flats in the housing 

project Express Zenith, Sector-77, Noida including 

the flat No. F-001. The NOIDA directed the 

Respondent No. 9 to immediately clear its dues and 

execute a sale deed in favour of the Appellant in 

respect of Flat No. F-001, Ground Floor, Express 

Zenith, Sector-77, NOIDA. As on today a sum of 

about Rs. 90 Crores is outstanding upon the 

Respondent No. 9 towards lease rent and lease 

premium. A true copy of the order dated 

31.05.2021 passed by NOIDA with its translation 

is filed herewith and marked as Annexure A-43. 

 

(ix) It is submitted that the Respondent No. 9 and its 

associates have thus committed offence under 
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Sections 406, 409, 420, 468, 471, 120-B read with 

Section 34 of the Indian Penal Code, 1860 and also 

has syphoned off money of about Rs. 100 Crores 

of other flay buyers and public money including 

money of Applicant. Hence the Appellant filed a 

police complaint at P.S. Barakhamba Road, New 

Delhi. However, irony of fate is that FIR was not 

registered.   

 

(x) Under the said circumstances, the Appellant filed a 

Writ Petition (Crl.) No. 1019/2021 in the Hon’ble 

Delhi High Court praying therein for investigation 

by CBI and also by ED.  

 

(xi) That the Appellant had also filed a Writ Petition 

(C) No. 5660/2021, which has been withdrawn 

with liberty to approach appropriate Forum. The 

Appellant has already mentioned about the said 

proceedings of the Hon’ble Delhi High Court in 

earlier OA. 

 

(xii) The Appellant had also filed a complaint bearing 

No. NCR144/03/71962/2021 before UPRERA 

praying for directions to the Respondent No. 9 to 

execute a sale deed in favour of the Appellant. The 

said complaint has been allowed vide order dated 

27.08.2021 and the Respondent No. 9 was directed 

to execute a sale deed in favour of the Appellant. It 

is submitted that despite order dated 27.08.2021, 

the Respondent No. 9 delayed the execution of sale 

deed. Upon a notice for execution by the 
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Appellant, sale deed was executed in favour of the 

Appellant only on 23.10.2021. Here again the 

Respondent No. 9 committed default and neither 

the original sale deed nor a copy thereof was 

provided by the Respondent No. 9 to the Appellant 

despite reminders.  

 

(xiii) It is submitted that one more complaint bearing No. 

NCR144/03/72601/2021 filed by a co-resident was 

also allowed by UPRERA with the complaint of 

Applicant. The said co-resident had already paid 

stamp duty in August, 2019, however sale deed has 

not been registered till date.    

 

(xiv) That the Respondent No. 9 has not executed sale 

deeds in favour of other flat buyers. UPRERA has 

passed directions directing the Respondent No. 9 

to execute a sale deed in their favour, however the 

sale deeds have not been executed. The details of 

some of the complaints, to the knowledge of the 

Appellant, are as under: - 

 

(a) NCR144/09/81548/2021 Prabal Jain Versus 

Express Builders and Promoters Pvt. Ltd.; 

(b) NCR144/11/85200/2021 Ankit Mathur Versus 

Express Builders and Promoters Pvt. Ltd.; 

(c) NCR144/12/87218/2021 Anjali Chopra Versus 

Express Builders and Promoters Pvt. Ltd.; 

(d) NCR144/01/87422/2022 Indra Kumar Singh & 

Neelam Versus Express Builders and 

Promoters Pvt. Ltd.; and 
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(e) NCR144/01/87458/2022 Prajul Mangal Versus 

Express Builders and Promoters Pvt. Ltd.; 

 

(xv) It is submitted that as per the provisions of the UP 

Apartment (Promotion of Construction, 

Ownership and Maintenance) Act, 2010 and also 

the provisions of RERA, 2016 have categorically 

provided that sale deed must be executed at the 

time of handing over possession of an apartment, 

which provisions the Respondent No. 9 is 

deliberately violating. 

 

(xvi) That the facts and circumstances as stated above 

under Para No. 8 and its sub-paragraphs makes it 

crystal clear that the Respondent No. 9 is a culprit 

against whom various civil as well as criminal 

cases are pending, A criminal complaint case has 

also been filed by the UPPCB in Special 

Environment Court, Lucknow, which is pending 

adjudication. Case status of the said complaint as 

downloaded from e-courts portal is filed herewith 

and marked as Annexure A-44. 

 

(xvii) That the Respondent No. 9 has earlier also in OA 

245/2021 levelled bald allegations against the 

Appellant, as are levelled in present proceedings. 

The said allegations were not considered by this 

Hon’ble Court and outrightly rejected. Under the 

aforesaid facts and circumstances, the Respondent 

No. 9 is estopped to level bald allegations against 
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the Appellant and the said allegations may be 

rejected outrightly. 

 

(xviii) It is submitted that the Appellant is fighting for his 

legal and constitutional rights. The Appellant is 

also fighting for ecology and therefore has 

instituted the present Appeal. 

 

(xix) It is categorically denied that the Appellant is a 

blackmailer, as alleged. It is also denied that the 

Appellant has lost before all the Forums, as 

alleged. It is Respondent No. 9 who has filed false 

affidavit in this Hon’ble Court leveling false and 

frivolous allegations against the Appellant. The 

Appellant, thus, most respectfully prays that 

proceedings under Section 340 Cr.P.C. may be 

initiated against the Respondent No. 9.     

 

 

11. That the contents of Para C and D are vehemently denied. 

In its specific reply the submissions raised in appeal and 

present rejoinder are reiterated and reaffirmed. The EC 

dated 28.04.2023 has been issued in mechanical manner and 

is liable to be quashed.  

  

12. It is submitted that the Respondent No. 9 and 10 are wilfully 

violating the environment law and EC conditions. It is 

submitted that law laid down by the Hon’ble Supreme Court 

in Goel Ganga Developers Pvt. Ltd. Versus Union of India 

& Ors. reported in (2018) 18 SCC 257 are applicable in the 

present case in hand wherein it has been ordered for 

demolition of illegal construction. The Respondent No. 9 
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has deliberately violated the environment laws and 

regulations and EC conditions and also Consent conditions. 

13. That the contents of Para No. 49 are in the form of prayer to

the Hon’ble Court. The same is vehemently denied. The

Appellant most humbly prays that the reply filed by the

Respondent No. 9 may be rejected with heavy costs and the

appeal may be allowed. Consequently, the construction of

Tower-A be ordered to be demolished.

14. That the appeal filed by the Appellant and prayer clause

therein may be allowed. Respondent No. 9 be restrained

from constructing Tower-A and the structure standing there

may be ordered to be demolished. Directions may also be

passed demolishing commercial complex which has been

constructed illegally and without an EC.

It is prayed accordingly. 

Place: New Delhi 

Dated: 11.10.2023 

F-001, Express Zenith,

Sector-77, Noida-201 301 

District Gautam Budh Nagar, Uttar Pradesh 

Phone: 9810989910; 

Email: vineetadvocate@gmail.com 
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Vineet Sinha 

Appellant in person 
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8/10/23, 6:00 PM Online RTI Information System :: RTI Online ::

https://rtionline.up.gov.in/request/regdetails.php?regId=p9TlX3QtZ9TB4DQxpiBLm7kpt0Y%3D 1/1

ऑनलाइन आरटीआई अनुरोध फॉर्म विवरण
जन सूचनाअधिकारी का विवरण :-

* लोक प्राधिकारी नवीन ओखला ओद्योगिक विकास प्राधिकरण

आरटीआई आवेदक का व्यक्तिगत विवरण:-
पंजीकरण संख्या NAODA/R/2023/60305/2
फाइलिंग की तारीख 20/06/2023
* नाम vineet sinha
लिंग पुरूष
* पता 306, CK Daphtary Block , Tilak Lane, Supreme Court, New Delhi
पिन कोड 110001
राज्य Delhi
शैक्षिक स्थिति शिक्षित

स्नातक तथा अधिक
दू रभाष संख्या विवरण प्रदान नहीं  किया गया
मोबाईल नम्बर +91-9810989910
ईमेल आईडी vineet72sinha[at]yahoo[dot]com
नागरिकता भारतीय
* क्‍या आवेदक गरीबी रेखा से नीचे का है ? नहीं

RTI आवेदन का विवरण u/s 6(1) :-
((मांग की गई जानकारी का विवरण (500 शब्द तक) )

* जानकारी का विवरण मांगा

1. Please inform whether “Express Builders and Promoters Private Limited” has
applied for renewal of building plan for housing project Express Zenith, Plot No. 2A,
Sector-77, Noida which was sanctioned on 15.11.2017? if yes, when the application
was submitted? Please provide a copy of application with all its enclosure. 2. Please
inform whether the building plan of Express Builders and Promoters Private Limited
in respect of housing project Express Zenith, Plot No. 2A, Sector-77, Noida has been
renewed. If yes, please inform the date of renewal. Please provide a copy of renewal
letter with all its enclosure. 3. Please inform whether the renewed Building Plan, if
any, is different from the Building Plan sanctioned on 17.11.2017. If Yes, please
provide a copy of renewed Building Plan. 4. Please inform whether the Express
Builders and Promoters Private Limited has paid lease rent/ lease premium/ dues to
NOIDA at the time of submitting application for renewal of building plan or after
getting approval of revised building plan for housing project Express Zenith, Plot No.
2A, Sector-77, Noida. 5. Please inform whether the NOIDA has demanded lease
rent/ lease premium/ dues to NOIDA from the Express Builders and Promoters
Private Limited before granting sanction to renewal of building plan for housing
project Express Zenith, Plot No. 2A, Sector-77, Noida. 6. Please inform whether the
NOIDA has directed the Express Builders and Promoters Private Limited to construct
and make operational Exit Gate of housing project Express Zenith, Plot No. 2A,
Sector-77, Noida, District Gautam Budh Nagar? If yes, when such directions were
issued. Please provide a copy of such directions/ letter. 7. Please inform whether the
NOIDA has directed the Express Builders and Promoters Private Limited to construct
and make operational Pedestrian Gate of housing project Express Zenith, Plot No.
2A, Sector-77, Noida, District Gautam Budh Nagar? If yes, when such directions
were issued. Please provide a copy of such directions/ letter.

* संबंधित पीआईओ Manager (Planning)
पदनाम Senior Manager
फोन नंबर। 9205691324
ईमेल sumitgrover2503@gmail.com
समर्थनकारी दस्‍तावेज ((के वल पीडीएफ में 1 एमबी तक)) सहायक दस्तावेज प्रदान नहीं  किया गया

प्रिंट बंद करें
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8/10/23, 6:01 PM RTI Online ::

https://rtionline.up.gov.in/request/status.php 1/1

आरटीआई आवेदन प्रिंट करें प्रिंट स्थिति वापस जाओ

पंजीकरण संख्या NAODA/R/2023/60305/2

नाम vineet sinha

फाइलिंग की तारीख 20/06/2023

स्थिति आवेदन को निस्तारण करना दिनांक 10/08/2023

Reply :- 1-For plot no. 2A, Sector-77, Noida the builder applied for revised maps on dated 05-
05-2014. Copy attached.

2-Revised sanctioned letter was issued on dated 15-11-2017. Copy attached.

3-Copy of revised layout plan dated 15-11-2017 is attached.

4&5- Required information is related to Group Housing (Accounts) Departments.

6&7- Construction at site is to be done as per approved maps.

दस्तावेज़ देखें

 नोडल अधिकारी विवरण 

नाम SHOBHA KUSHWAHA

टेलीफोन नंबर 9205691104

ईमेल आईडी shobha.kushwaha@noidaauthorityonline.com

अंतिम अद्यतन: 16 जून 2023 संस्करण (3.0)नियम व शर्त | कॉपीराइट नीति | हाइपरलिंकिं ग नीति | गोपनीयता नीति

प्रशासनिक सुधार विभाग, उत्तर प्रदेश सरकार के  द्वारा प्रदान की गई साइट की विषय-सूची

राष्ट्री य सूचना विज्ञान के न्द्र,उत्तर प्रदेश एकक द्वारा सॉफ्टवेयर अनुरक्षण एवं नवीनीकरण।
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TRANSLATED COPY 

New Okhla Industrial Development Authority 

Office Senior Manager, Water Department-III, 

Sector-39, Noida 

Letter No. Noida/Sr. Manager (Water-III)/2023/128 

Dated: 22/05/2023 

Officer on Special Duty, 

Group Housing 

Sector-6, Noida 

General Manager (Planning) 

Sector-6, Noida 

Subject: - Regarding water problem in Express Zenith Society, 

GH-02A, Sector-77. 

Please be informed that on 21.05.2023, complaints were received 

through various social media and personal medium about 

interruption of water supply in Express Zenith Society Sector-77. 

For the disposal of which, the site was inspected by the 

Divisional Junior Engineer and Manager in the presence of the 

residents of the society. In which it was found that according to 

the records of the Water Department, for 550 (250 + 300) flats 

constructed in the society, two water connections of 90 mm and 

125 mm respectively diameter have been installed, through 

which water supply is being provided at proper pressure as per 

the scheduled time (morning and evening). But the water 

supplied by the authority is not being distributed properly by the 

builder. Because of which adequate quantity of water is not being 

made available to the residents of the society, due to which 

problem has arisen. Complaints about this have been registered 
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in various social media and print media, due to which the image 

of the authority has been tarnished. 

Therefore, you are requested to direct the concerned Official to 

take action against the concerned builder according to the terms 

and conditions contained in the lease deed, so that such repetition 

does not happen in future and the residents residing there don't 

have to face the problem related to water supply. 

Sd/- 

A. K. Varun 

Senior Manager 

Water Department-III 

Copy to- 

i. Staff Officer of Chief Executive Officer for perusal; 

ii. Additional Chief Executive Officer (S.P.) for perusal;

iii. Officer on Special Duty (A) for perusal;

iv. Deputy General Manager (Water) for perusal;

v. Manager (V)/ Junior Engineer for necessary action.

Sd/- 

22.05.20223 

Senior Manager, 

Water Department-III, 

Noida 
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Certificate of Appreciation 
Presented to 

   
  

In appreciation of your contribution to 
Doing Business 2015: Going Beyond Efficiency 

AUGUSTO LOPEZ CLAROS, DIRECTOR 
GLOBAL INDICATORS GROUP  
DEVELOPMENT ECONOMICS 
THE WORLD BANK GROUP 

Vineet Sinha
India

26370



Certificate of Appreciation 
Presented to 

   
 

In appreciation of your contribution to 
Doing Business 2016: Measuring Regulatory Quality and Efficiency 

AUGUSTO LOPEZ CLAROS, DIRECTOR 
GLOBAL INDICATORS GROUP  
DEVELOPMENT ECONOMICS 
THE WORLD BANK GROUP 

Vineet Sinha
India
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Certificate of Appreciation 
Presented to 

 

   
 

In appreciation of your contribution to 
Doing Business 2017: Equal Opportunity for All 

AUGUSTO LOPEZ CLAROS, DIRECTOR 
GLOBAL INDICATORS GROUP  
DEVELOPMENT ECONOMICS 
THE WORLD BANK GROUP 

Vineet Sinha
India
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Certificate of Appreciation 
Presented to 

In appreciation of your contribution to 
Doing Business 2018: Reforming to Create Jobs 

RITA RAMALHO, DIRECTOR 
GLOBAL INDICATORS GROUP
DEVELOPMENT ECONOMICS 
THE WORLD BANK GROUP 

Vineet Sinha
India
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Certificate of Appreciation 
Presented to 

   
 

In appreciation of your contribution to 
Doing Business 2019: Training for Reform 

RITA RAMALHO, DIRECTOR 
GLOBAL INDICATORS GROUP
DEVELOPMENT ECONOMICS 
THE WORLD BANK GROUP 

Vineet Sinha
India
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Certificate of Appreciation 
Presented to 

   
 

In appreciation of your contribution to 
Doing Business 2020 

RITA RAMALHO, DIRECTOR 
GLOBAL INDICATORS GROUP
DEVELOPMENT ECONOMICS 
THE WORLD BANK GROUP 

Vineet Sinha
India
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 P C Mody
Chairman2019412575629

This is to certify that Mr/Ms VINEET  SINHA (PAN: AOBPS0171D) has paid
taxes for the Assessment Year 2019-20 and filed the Income Tax return. We
appreciate the taxpayer, in the 'Bronze' category in recognition, of the
contribution towards building this great Nation.
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vineet sinha <vineetadvocate@gmail.com>

Re: Flat No. F-001, Ground Floor, Express Zenith, Sector-77, Noida
1 message

vineet sinha <vineetadvocate@gmail.com> Thu, Feb 25, 2021 at 4:08 PM
To: pankaj@expressbuildersltd.com, Jaya Pandey <jaya@expressbuildersltd.com>, kapil@expressbuildersltd.com,
info@expressbuildersltd.com, accounts@expressbuildersltd.com, vinay@expressbuildersltd.com,
zenith@expressbuildersltd.com, contact@expressbuildersltd.com, vaibhav@nae.co.in

Dear Sirs/Madam,

Kind Atten: 1. Mr. Pankaj Goel, Director Express Builders and Promoters Pvt. Ltd. Phone No. 9891766678;
2. Mr. Vinay Goel, Director, Express Builders and Promoters Pvt. Ltd. Phone No. 9312832920;
3. Mr.  Kapil Saneja, Sales Head, Express Builder and Promoters Pvt. Ltd. Phone No. 9643496433;
4. Mr. Ajoy, CRM, Express Builders and Promoters Pvt. Ltd. Phone 9717911071, 9873080929;
5. Ms. Nisha, Express Builders and Promoters Lvt. Ltd.;
6. Mr. Vaibhav Jain, Architect, Express Builder and Promoters Pvt. Ltd. Phone 011-42518322;

7. Mr. Surender Kumar, Chartered Accountant, Express Builders and Promoters Pvt. Ltd. Phone
9810664141;

 and all the Principal Officers/ Associates/ Agents/ Representatives of Express Builders and Promoters
Pvt. Ltd.

This refers to the trailing mail. Despite repeated requests and reminders, your response is still awaited on my
request for execution of sub-lease deed. Despite my repeated requests sale deed/ lease deed/ sub-lease deed has
not been executed in respect of subject flat, which amounts to an illegal act.  

All of you are informed that the undersigned talked to Mr. Ajoy on 20.02.2021, enquired about the steps taken by
the Builder for execution of 
sale deed/ lease deed/ sub-lease deed
and requested to execute a 
sale deed/ lease
deed/ sub-lease deed in respect of subject flat. But Mr. Ajoy refused to do the same and stated that he has not
knowledge about the same.

Thereafter the undersigned talked to Mr. Pankaj Goel on 20.02.2021 and requested to execute a 
sale deed/ lease
deed/ sub-lease deed in respect of subject flat. Mr. Pankaj Goel stated that there is delay in execution of
 sale
deed/ lease deed/ sub-lease deed in respect of flats of Express Zenith because huge amount of lease rent has not
been paid by them to NOIDA Authority and so NOIDA is not allowing execution and registration of sale deed/
lease deed/ sub-lease deed. Mr. Pankaj Goel promised that they will pay the outstanding lease rent and will sort
out the matter with NOIDA and execute a 
sale deed/ lease deed/ sub-lease deed in favour of undersigned by mid
March, 2021.       
Mr. Ajoy rang the undersigned on 22.02.2021 and stated that he is still unable to tell about execution of sale deed/
lease deed/ sub-lease deed and refused to give a strict time line.

The possession of subject flat was handed over to the undersigned on 28.09.2020 and since then the undersigned
is requesting for execution of sale deed/ lease deed/ sub-lease deed, but all of you have failed to do the same.

It is notified to you all that the Undersigned is maintaining sufficient bank balance to meet out the stamp duty
and registration charges since the date of booking of flat (August, 2020 onwards) and requesting all of you to
execute and register a sale deed/ lease deed/ sub-lease deed immediately. The delay in execution and registration
is on the part of builder.

Under the aforesaid facts and circumstances, the undersigned call upon all of you: -

(i) Execute and register a sale deed/ lease deed/ sub-lease deed by 15.03.2021 in favour of
undersigned in respect of subject flat; and
(ii) Share a draft of the same by 05.03.2021 for finalisation on our part.
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The undersigned advise all of you to don’t force me to escalate the issue any more. All of you are notified that if
the needful is not done as called upon, the undersigned will initiate legal proceedings (criminal as well as in civil
court) and all of you shall alone be liable for the consequences.

This email is “Without Prejudice” to our rights. 

Vineet Sinha
Advocate, Supreme Court & Delhi High Court
306, C. K. Daphtary Block Chamber,

Tilak Lane, Supreme Court,
New Delhi
Phone: 9810989910

On Fri, Feb 19, 2021 at 12:43 PM vineet sinha <vineetadvocate@gmail.com> wrote:

Still awaiting revert. 

Vineet Sinha
Advocate
Supreme Court
9810989910

On Sat, Jan 2, 2021 at 2:53 PM vineet sinha <vineetadvocate@gmail.com> wrote:

“Dear Sirs/Madam,

Kind Atten: Mr. Pankaj Goel (Director Express Builders and Promoters
 Pvt. Ltd.), Mr. Vinay Goel (Director,
Express Builders and Promoters Pvt.
Ltd.); Mr.  Kapil Saneja, Mr. Ajoy, Ms Nisha and all the Principal
Officers
of Express Builders and Promoters Pvt. Ltd. and recipient of this mail.

This refers to the
trailing mail and in respect of subject matter. This is to inform that today
Mr. Ajoy from your
office has handed over a Parking Allotment Letter dated
28.09.2020 bearing back to back Parking lot number
Z-80 & 80 A on first level basement. He has also corrected the parking lot number from W-80 &
W 80A to Z-
80 and Z-80A on first level basement on Agreement for Vehicle Parking which is a part of Electricity
Agreement and Misc. Documents.

A scan copy of parking allotment letter dated 28.09.2020 and
corrected Electrical Agreement and other
documents consisting of Agreement for Vehicle Parking are attached for your record
and reference.

This is for your record and reference.

The undersigned request all of you to ensure execution and registration of a
sale deed/ lease deed/ sub-lease
deed on or before 25.01.2021 in our favour without any
failure on your part. All of you are called upon to
share a draft of sale deed/ lease deed /sub-lease deed
by 05.01.2021 for finalisation on our part.

This is without prejudice to our rights.” 

On Wed, Dec 30, 2020 at 7:04 PM vineet sinha <vineetadvocate@gmail.com> wrote:

“Dear Sirs/Madam,

Kind Atten: Mr. Pankaj Goel (Director Express Builders and Promoters
Pvt. Ltd.), Mr. Vinay Goel (Director,
Express Builders and Promoters Pvt.
Ltd.); Mr.  Kapil Saneja, Mr. Ajoy, Ms Nisha and all the Principal
Officers
of Express Builders and Promoters Pvt. Ltd.

This refers to the
trailing mail and in respect of subject matter. This is to inform that while
discussing with
Mr. Kapil Saneja over phone yesterday, he confirmed that
possession documents will be released to the
undersigned today and the builder
will execute and register a sale deed/ lease deed/ sub-lease deed by
March,
2021. The undersigned is aware about the outstanding lease rent of about Rs. 38
Crores towards
Noida Authority on the part of builder and discussed about this with Mr. Kapil.

The undersigned is
of the considered opinion that there are other latches also on the part of the
builder
and because of the same the builder is delaying execution of sale deed/
lease deed/ sub-lease deed.  
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The date of March,
2021 is too far and the undersigned request to execute and register the sale
deed/
lease deed/ sub-lease deed by the end of January, 2021.

The undersigned request all of you to share a draft of sale
deed/ lease deed /sub-lease deed by 05.01.2021
for finalization on our part.

This is without prejudice to our rights.”

On Wed, Dec 30, 2020 at 4:49 PM vineet sinha <vineetadvocate@gmail.com> wrote:

“Dear Sirs/Madam,

Kind Atten: Mr. Pankaj Goel (Director Express Builders and Promoters
Pvt. Ltd.), Mr. Vinay Goel (Director,
Express Builders and Promoters Pvt.
 Ltd.); Mr.   Kapil Saneja, Mr. Ajoy, Ms Nisha and all the Principal
Officers of Express Builders and Promoters Pvt. Ltd.

This refers to the
trailing mail and in respect of subject matter. This is to inform that
yesterday Mr. Ajoy
from your office rang to the undersigned at about 6.17 PM
and apprised that possession documents are
ready and can be collected today.
The undersigned visited your office and collected the following
documents: -

1. Possession letter dated 28.09.2020;
2. Maintenance Agreement dated 28.09.2020; and
3. Electricity Agreement and Misc. Documents dated 28.09.2020.

Parking allotment letter was also
 ready but parking lot number was wrong over the same. The
undersigned has been
 allotted parking lot number Z-80 and Z-80A on first level basement,
 while on
parking allotment letter it was typed as W-80 and W-80A. Mr. Ajoy
acknowledged the error in typing and
stated that he will replace the same. Mr.
 Ajoy also apprised that on Electricity Agreement and Misc.
documents parking
 lot is stated to be W-80 and W-80A instead of Z-80 and Z-80A and assured that
he
will correct the same at the time of delivery of fresh parking allotment
letter. The undersigned is awaiting
for issuance of fresh parking allotment
letter bearing parking lot number Z-80 and Z-80A and correction
in
parking lot number in Electrical Agreement and Misc. Documents.

A scan copy of documents handed over to the undersigned
today are attached for your record and
reference.

Further, this is informed that
Mr. Kapil Saneja also rang to the undersigned yesterday at about 6.40 PM
and
stated that builder will executed a sale deed/ lease deed/ sub-lease deed by
March 2021. Mr. Kapil
also stated that lease rent of about Rs. 38 Crores is
outstanding towards Noida Authority, the builder will
pay and then the Noida
Authority will allow for registration of sale deed/ lease deed/ sub-lease deed
and
it will be registered in favour of flat owners including undersigned.

It is notified that the Undersigned is maintaining the sufficient bank balance to meet out the stamp duty
and registration charges since the date of booking of flat and requesting all of you to execute and register
a sale deed/ lease deed/ sub-lease deed immediately. The delay in execution and registration is on the
part of builder.

This is for your record and reference.

The undersigned request all of you to share a
draft of sale deed/ lease deed /sub-lease deed latest by
10.01.2021 for finalization
on our part.”    


On Tue, Dec 29, 2020 at 12:34 PM vineet sinha <vineetadvocate@gmail.com> wrote:

“Dear Sirs/Madam,
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Kind Atten: Mr. Pankaj Goel (Director Express Builders and Promoters
 Pvt. Ltd.), Mr. Vinay Goel
(Director, Express Builders and Promoters Pvt.
Ltd.); Mr.   Kapil Saneja, Mr. Ajoy, Ms Nisha and all the
Principal
Officers of Express Builders and Promoters Pvt. Ltd.

This refers to the trailing mail. Despite repeated requests and
reminders, your response is still awaited
on my request for execution of
sub-lease deed. Despite my repeated requests, possession documents
have not
 been released to the undersigned nor you have proceeded to execute a sale deed/
 lease
deed/ sub-lease deed in our favour. All of you may note that it is an
illegal act including but not limited
to being loss to exchequer and consequences shall follow.  

All of you are informed that the undersigned met with Mr. Ajoy regarding
 the subject matter on
26.12.2020 at about 11.00 AM. Mr. Ajoy acknowledged the
trail mail, apprised that you will not reply
the trail mail. Mr. Ajoy further
stated that as of now possession documents will not be released nor all
of you
 are in progress to execute a sale deed/ lease deed/ sub-lease deed in our
 favour. The
undersigned advised him to think over the stand taken by all of you
and respond positively. 

Mr. Ajoy just rang
the undersigned and stated that the stand taken by all of you is the same.

The undersigned
call upon all of you: -

(i)  To
deliver a complete set of possession documents which were signed on
28.09.2020
before 02.01.2021;
(ii)  
Execute
and register a sale deed/ lease deed/ sub-lease deed by 11.01.2021 and
share a
draft of the same by 02.01.2021 for finalisation on our part.

The undersigned advise all of you to don’t force me to
escalate the issue any more. All of you are
notified that if the needful is not
done as called upon, the undersigned will initiate legal proceedings
(criminal
as well as in civil court) and all of you shall alone be liable for the
consequences.

This email is
“Without Prejudice” to our rights. 

Vineet Sinha
Advocate, Supreme Court & Delhi High Court
306, C. K. Daphtary Block Chamber,

Tilak Lane, Supreme Court,
New Delhi
Phone: 9810989910

On Tue, Dec 22, 2020 at 4:23 PM vineet sinha <vineetadvocate@gmail.com> wrote:

Dear Mr. Pankaj Goel, Director, Express Builders and Promoters Private Limited &

Dear Mr. Vinay Goel, 
Director, Express Builders and Promoters Private Limited & 
all the recipient of this mail (including Mr. Kapil Saneja, Mr. Ajoy etc.)

This refers to the trail mail. The undersigned is awaiting response to the trail mail.

"WITHOUT PREJUDICE" 

Vineet Sinha
Advocate 
Supreme Court & Delhi High Court
306, C.K. Daphtary Block, Tilak Lane,
Supreme Court, New Delhi-110 001

On Mon, Dec 14, 2020 at 2:06 PM vineet sinha <vineetadvocate@gmail.com> wrote:

Dear All,

We are the purchaser of a 3 BHK
flat bearing No. F-01, Ground Floor, Express Zenith, Plot No. 2A,
Sector-77,
Noida with attached court yard and a back to back car parking slot on first
basement
level bearing No. Z-80 and 80A. The entire payment, as demanded by you
in offer of possession
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cum final demand letter dated 09.09.2020, was made in
 the month of September, 2020 and
possession thereof was handed over to us on 28.09.2020.
At the time of handing over possession
we were asked to sign a comprehensive
 set of documents including Possession letter,
Maintenance Agreement,
Electricity Agreement etc. etc. You also took 3 stamp papers of Rs. 10/-
each
 from us before handing over possession. Two signed set of documents were taken
by you
before handing over possession and possession of the flat were handed
over to us. You assured
that a complete set of documents will be handed over to
us within two or three days after signing
by your authorised signatory.

A set of aforesaid documents and detail of documents have
not been provided to us till date
despite several requests and reminders.

Further at the time of our
 consent to purchase the flat, we were assured that you have all the
clearances
 from the authority and the flat shall be registered in our name immediately.
 The
registry of flat in our name was/ is a condition to purchase the flat.
However till date, you have not
executed a conveyance deed/ lease deed/
sub-lease deed in our favour despite several requests
and reminders. No
transparency is being maintained from your side despite reminders since the
time full payment was received by you. We are consistently maintaining
sufficient funds to meet
our stamp duty and registration expenses since the
date, we consented to purchase the flat and
entered into an agreement to
purchase the flat.

Under the aforesaid circumstances, we call upon you to: -

1. Handover
a complete set of documents signed by us at the time of handing over possession
of flat to us including Possession Letter, Maintenance Service Agreement,
 Electricity
Agreement etc. etc. within three (3) days;

2. Execute
a conveyance deed/ lease deed/ sub-lease deed in our favour within 15 days
from
today. In the meantime a draft of conveyance deed/ lease deed/
sub-lease deed be shared
with us for finalisation from our side.

We request and advice you to comply as called upon in the
present mail without any failure.

This mail is being issued without prejudice to all our
rights and contentions.”

 Vineet Sinha
Advocate
Supreme Court & High Court


Contact no.:- 9810989910

for self and Mrs. Pallavi Swarup Sinha (Co-Owner)

-- 

Vineet Sinha

Advocate
Supreme Court & High Court


Contact no.:- 9810989910

-- 

Vineet Sinha

Advocate
Supreme Court & High Court


Contact no.:- 9810989910

-- 
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Vineet Sinha

Advocate
Supreme Court & High Court


Contact no.:- 9810989910

-- 

Vineet Sinha

Advocate
Supreme Court & High Court


Contact no.:- 9810989910

-- 

Vineet Sinha

Advocate
Supreme Court & High Court


Contact no.:- 9810989910

-- 

Vineet Sinha

Advocate
Supreme Court & High Court


Contact no.:- 9810989910

-- 

Vineet Sinha

Advocate
Supreme Court & High Court


Contact no.:- 9810989910
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f) 
UTTAR PRADESH T 975057 

Stamp Duty Paid in Cash Certificate in favour of M/s Express Builders & 

Promoters Pvt. Ltd., New Delhi 

In pursuance of the order of the Collector No. RMO Dated 3118 passed 

under Section 1 O.A of the Stamp Act. It is certified that an amount of Rs. 

24754500=00 (in words Rs. Two Crore Forty Seven Lac Fifty Four 

Thousand Five hundred only) has been Paid in Cash Stamp Duty in Respect 

of this Instrument in the State Bank of India/Treasury/Sub Treasury of 

NOIDA by Challan No. N-104129 Dated 28.8.10 a Copy of which is 

annexed herewith. 

Date 31.8.2010 Sd/-

31-8-2010 

Office-in-Charge 

Treasury 

Gautam Budh Nagar 

Attached with the Lease Deed of Group Housing Plot No. GH-02/A 

SECTOR-77, NOIDA, DISTT. GAUTAM BUDH NAGAR (U.P.) 

SD~ SD~ 

LESSOR LESSEE 
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/3 LEASE DEED 

. -
.This Lease peed made on 151 clay of SEPTEMBER, 2010 {Two thousand 

. I 

and .ten) between t~e NEW 0!'\HLA INDUSTRIAL DEVELOPMENT AUTHORITY, a 

body corporate constltuted und·er Sectiq:i 3 read ··\vith 2 (d):of'the Uttar .Pradesh 
. . ·. . . . . . 

·Industrial Area Dev.t:ilopment Act. 1976 ( U.P. A.ct No. 6 of 1976) hereinaft~r called 
. : . . . . : . . ' . ' ' ·. . . Jl I 

the Lessor· which .expressi6n shali unl~ss the corit~xt does not so adinft, include· Its. 

Sl:JCC~SS~rS, . pssig~s of tlie. on~. part and M/s EXPRESS'. BUILDERS A~O 
PROMOTERS PR·I~ATE L!MlTf.D; a Special · Purp~se. Company, within ;the 

meaning of Cc)mpan.ies 1\ct. 1956, havin~ its registered ~ffice at 81-'0, SURYA Kii~AN . • 

BUILDING, 'i9, KASTU.RBA GANDHI MARG, CONN/\!,JGHT PLACE, NEW DELHI~ 

110Q01 •. :through its 1.Authorized S!gnat9ry S·HRI. f>ANKAJ GOEL S/0 SHRI. JAI. 

sH~ew·A.-N: ooeL:f<.,o' ~~177; GR.~ATER KA.,L.ASH P~RT·'· New oeLHl~110048, 
duly . authorized by the· ~o;:;rd of Directors v·ide ReScolution dated 13.07.2010 

hereinafter ·called the Lessee (which expression shall unless the context 

does· not so admit, inc!u(je Society representatives, administrators anci 

per.mi:t-t.ed:·~?signs),.of the other part. 

. . 

. WHEREAS.the 'plottiereioafter described forrris part of-the land ·acquired under the 

Land Acquisition:Act 1S94 and developed by the Lessor for the purpose of s~tting up 
. - ~ . 

an urban a tid industrial towns nip. . . 
' .. 

AND, WHEREAS the Lessor has agreed to .demise and the Lessee has agreed to 

take on lease the· Plot No GH·02/A- Sector~!7. N'OIOA (Sub Divided Plot of .Plot 

.No. GH·02 Sector-77) on. the terms and conditions hereinafter appearing for the 

purpo's~ of. constructing Residential Flats according to the set back~ and. building 

plan..app,roved by the lessor. · 

AND WHEREAS ·u1e Lessor r1as th[Pugh a Sealed Two-Bio tender System awarded 

to the CONSORTIUM CONSISTING.-OF· M/s EXPREiSS PROJEC1'S PVT. LTO 

.'(LEAD MEM~ER)J M/s CIVITECH HOUSING INDIA .PVT, LTD. {RE,Lt:VAW,' 

MEMBER), M/s H.R: ORACLE DEVELOPERS (RELEVANT MEMBER), Mh 

GULSI;AN HOMZ PVT. LTD. (RELEVANT MEMBER), . Mls AGARWA~ 

4SSOCIATES (PROMOTERS) LTD. (RELEVANT IY!~.NJBER) & M/$ SUNGLOW 

~UILDERS, PVT: LTD. (RELEVANT MEMBER) \he:,Ji~{No. GH-02, SECTOR-7f,· 
. ' • ' . . . • :-· . :- .. ;:,T_I.t·_'· ~ ! , I . 

NOIDA, ter fulfilling the term::. and concJitic:ns pn~scrib~_(j In th.e brochure. of. Group · 
. /-"'/ · . · ::f:or ~~~~t~vll<;lttJ Md Promote,... (P) \..tct. 
c:::.__ '-...., . . . .1 '· .. ·.', .. ll \----.....---'"'-; 

LESSEE 
Director 

-~· . ·;· : .. 
,., ... ~ ., 
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H~using .~cpeme.' .c'od~ GH-201 o. (II) and its ccirrigendums, vide Reser\tation L~tter 
·No. NOIDAIGHP/~H.~201Q(II)/2010/5399 dated 2.9/03/2010 and Allotment letter No.·. 

NOIONG~·P1(3H~~o·1b(ll)/2010/56.3,9'da~ed 31/03/2010 & for. th~ development and 

mafketing·:of Gr~upHousing Pock~ts/ Flats o~ the. c;letailed ter~s and cond.itioris set 
. . . . . · .. , ... ,. . . . . ·- ·• . 

. .. out in the s·a\d allotment-letter and brochure of the ,said Scheme. 
! • .. - ·.··,: !- ·.. . . ' . . . .. : . 

l ·j· •. }: .·· : . . . . ·.:. . . . . . : .· :- ', ·:. . . 

.f.NO 'WflieREAS:· th~·Jessor appr?ved the sub division of Group Housing. Plot No .. 
! .· .· . . ·. . . . . . . . 

GH~02, !Sector .. n .as GH .. Q2/A,. Sector-77 (admeasuring to 2.1,700,00 sq r:ntr), GH-. 

02/B, Sector-77 :.(~dmeasuring ·to 2·0.000.00 ·sq ~tr) and GH~2tc~ Sector~77 
(admeasuring· to· 20;500.00 sq mtr) and the n'ame and status of M/s EXP.RESS 

BUILDERS AND PROMOTERS PRIVATE LIMITED:· as Special- Purpose Company, 

· on· the reque$t of. com~ortiurn ~embers· (as mentipne·d above), in acc·ordance with the 

ciause~C-B(e), :Or·· the: -brochure.·of the scheme, to devolop .~nd marketing· the 
. : . ... : ' . . : I . .·,· . . .. . . . 

projecf. on ·:demarcated plot. :f',lo.GH-02/A, Sector-n, NOIDA measuring 

· . 21,ioo.oo.::~q;· rnirs ·~ide letter No..:NotoAJGHP/GH~2010(ll)t2o1ot97s6 dated 23m 
.- ~ . . . ~:-: . . .. . . .· . ' . . .. . . . : . : . 

AUGUST, 2010: -
r. . I 

AND WHE-REAS the ·lessee is a Special Purpose Company comprising of-

. . LIST Oi= DIRECTORS r.sc·--1 NAiVi"E ___ ,,..,==~=:=rke:siDEN'cE ADDREss ---"l 
]'NO.. . I . . I 
11---rshrf\tinay_P.o<n s1o ja-~n. ·n-r~ater Kailas-h-l,· New Delhi-! 
I_ l Late Sh ri J .B. Goel. ( 110048. i 

2 j Shri Pankaj Goel 1 B-'177, Greater Kailash-1. New Delhiw 1 

S/o Late Shri · J.B. j 110048. . 
Goal . • . 

. LIST OF MEMBERS/ SHAREHOLD f.:RS 
· NAME OF·MEMBERS/ SHAR-EHOLDeR :0/o 

" AGE ·OF . 
! . ·s.HAREHOL.DING 

' M/s Exeress Projects Priva.te Limited. 72.22% 
.. 

'M/tr:Aga·n.va'I·Aasoclatas-fP,romotG"rl!l) Limited. · '27.7B% 

.· ~·L NO 
1 i 

·.... 2. 
' '. I . • ' ~ . 

,;. . ···' . 
And. it has been represeoted to the lessor that the Special =Pu·rpose. Company 

. members have agreed amongst themselves that M/s EXPRESS PROJECTS. PVT. 
,LTD. (L!;AD MEMBER)', having. its .registered office at S10, Surya Kiran BuHd.ing·, 
191 Kasturba Gandhi Marg, Cormaugh~ Place, New 'Delhi-110001 shall rem3ln 
always be the Lead Member of the Special Purpose Company and whos.e. 
shareh61dif19. in the· Speciai Purpo.se Comp;:\ny :~hall· ·r'emain unchanged WI tKe · · 
.temporary pccupaf)cy/ completion certificate .of at l~ast one phase pf .the ncoi~~~ !PI Ltd. 

·6-f~. ' -. . ;::::::10~ . 
. · ~- ,.. . . . 2 . . • · . · .LESSI::E Oirector 

., 

··" .. 
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.'obtained from tile Lessor (Authority). However, the Special Purpose Comparw will be 

. alloweo to Transfer/ Sell up to 49.00% of its shareholding, subject to the condition 

that the,original ''Relevant Members" including .the "Lead Member" shaH continue to 
t · hold ·at lea_s·t 51.00% of the shan:iholding and the "lead member" shall r.emain 

unchanged tHI the· temporary occupancy/ completio~certificatE? of .at.least one phase 
of the. ~roject is obtained from the L$ssor. 

II.· NOW-THIS LEASE DEED WITNESSETH AS FOLLOWS:~ 

'\- This in corisiderqtion of the total.premium oH\45;00,79;700.00 _(Rupees Forty 
Fiv~:Crore Sev.~nty -Nine Tho.usand·Seven Mui-t&ed'C)Illy}.-out ofwnich 10% . • . 
of i.e, ~.4,50;01.,970.00 (Rupees Four Crore Fifty Lac; S_even Thousand Nine 
Hundred· Seve_nty·'only) which have been· paid by the Lessee to the. Lessor 
(the' receipt. w~ere of the Lessor doth hereby acknowledge). There· shail be 

. moratO'rium 'or.~4 months from the date of allotment and on!~,"· the. fn'terest @'11% 

I. 

. ·'' 

: . . . 
per annum compounded ~alf yearly . accrued during the moratorium period, . 

shall be ·payable in equal half yearly instalf!!ents. After expiry of moratorium 
period, the b~iance 90% premium i.e. ~. 40,50,71,730.00 (Rupees Forty 

. I· 
Crore Fifty Lac .Seventy One Thousand Seven Hundred Thirty only) of' the 

. . . 

plot along wit~, ·interest · will be paid in 16. half yearly. instalments in the 
follo,wirig manner :-r SL lr---.-D-U_E _ ___,I_IN_S_T_A-LM_E_N_T-,

1

·TNTEREST 
1 

TOTAL 1. 
NO DATE {in\.) I (in~.) (in~.) 
1 30.09.2010 .. ,22278946' 22278946 
2 30.03.2011' . ~- 22278.946 '22278946 
3 30.09.2011 I -- 22278946 22278946 -· I 22.2.76946 ~-- 30.03.20121 .. I .2~27894~ 

e5316984 22278960. 4759.5944 ~-s· 30.09.2012,_ 
•25316984 ~~0886525 46203509 r{--- 30.03.2013 ! 

·1... _ _30.09.20.:!._~.j- 25316984 19494090 44811074 J ·--js 1 30.03.2014 1 25316984 I 18101655 ~434.18639 1 

t'G·-- f 30 09 "01.:1 ! 2531698'4 I 16709220 I 42026204 ~ .. j •• -.· -~--:._.!_ 
110 30.03.20'i 5 i 25316984 r-:-153·16785 T4os33769 

,11 30,09.2015!-25316984 I. 139.24350 . 39241334 
12 3'0:03.201 & 1 . 25.316984 ·125~1915 37848899 
13 30.09.2016 i .. 25316984 11139480 36456464 

-14 30.03.2017 253169.84 .. 9747045 35064029 . 
-··· 
15 30.09!2017 25316984 8~'546.10 33671594 
16 3'0.0{~-.2.018 zs31ssa4 .6962175 32279159 
17 3'0;09.2018 2$316984 5569740 . ·~~ ..... 30B86724 

\ 18 3'0-.03.2019 . '25316984 4177305 29494289. 
19 . 30·.09~2019 253169~4 .. 2784870 28101854 

':20 .30.03.2020 ~31698~-~- 1392435 . 26709419 

-"CL 
.~ 

For E;~prns 6ul;dQr1 And Promottr'l !P} Lld. 

f~·~ 
, Director 

........ .-·~--: \ 

. . ···· .. -· 
.•-· ' ...... . . 
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In case aLctef<?ult In dep~siting the installments or a·ny paymen{lnterest@ 
. ' ' 

14% compounded half yearly shall be reviable for defaulted period on the 

defaulted amount. 

.l\11- payment should be made 'through a q_emand drafUpay order drawn :in . 

favour of "NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY" and . 

payable, at any Scheduled Bank locatetl in -~ew D~,l~fiN~id!ft. The tessee 

should clearly indicate his n_ame and details cif plots applied .for I allotted on 

the reverse 6r ~he de(iland drafUpay order. · 

.Premium referred to. in this document rneans ·total .. amount payable to the • 

Lessor for thf allotted plot 

All payinents should be remitted by due date. In case the. due date is a bank 
. ! 

holiday then the ~essee should ensure .remitta.nce _·on the previouS, working· 
! ' . ' • 

day. 
. . 

. "fihe payment made by the .IE!ssee wilt firs.t be .adjusted -towards the interest 

· . due, 'If .any;· ?l_h~fthereafter the bala'nce will be adjusted towards the premium 
J 

dwe and the l~ase rent payable. 

·In case of ailotment of additional land, 'tt;le payment of the premium of the 

additional.·land shall l)e macle in lump sum witt1in 30 days from the date of 
r- . . . . . 

· communicaticn ·or the said additional land. 

The arno.unt deposit;;,::. by the lessee \·Viii first t;e adjusted against the interest 

c.rll-1 ltlere·,•ter · .;.r''Jinc' "''lo'n,e'11 r·'10'.1PII ....... • • ,, 1 ·~ l ~:; ~ I • .,.J \ .... I . \. • ' ' . I I ~ ~1 - insta!lnlent, and lease ren\ 

respectively .. No request of the lessee contrary to this Vl!itl b~~ entertained. 

A. EXTENSION OF TIME . I 

1. E;<tension of time, normally: shall not be allowed tor more than 60 days for 

each inst~lment to be deposited:. subject to a"ffiaxlmum of three (3) such 
• ' 4 .. 

rxtensions during the entire paym1ent schedui'e. ,. 

2. 'For the pLtmoses 0f mriving at t11e due date, the date of issuance Of the 

Allotment Letter wHi be !·ecl'.oried as the date of allotment 

And a!so in consideration of tt1e yearly ie<:1se 1·ent hereby rese1ved and tre 

; . covenants· provisions and agreement herein contained and on the part of the 
. . _ , . · For ~pre$$ Builders And Pr<lmote~ (P} Ltt.l. 

·.·· . 1~·~. 
· . . S · · . 4 · . .· . · Director 

. .. · .. , .. ' ~ 
... ~· ... ,. · .. ,. 

:-, 
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f7 
Lessee. to" be respectively oaid observed and performed, the Lessor doth 
. ! . -· . ' . . . 
h~reby demi$e on lease to the lessee th~t plot of land ·numbered as Group· 

Housing Ptoi ·-No.GH-2/A, Sector-77, in the NOIQA, Distt. Gautam Budh 

Nag~r .. (U.P.fcontained by measur~ment _2.1;?.00.00 Sq. mtrs." be the same a 

liUle more or iess and bbunded: 

Ori the North by As per ~ife 
l. 

On the South by f.\s per. Site ~ I 

On the East by /\s per Site· 
I , 

dn the West by /\s pe!- Site 

And the said plot is. more clearly delineated and shown in the. attact)ed plan 

and therein marked red . .. 

TO HOLD t~e .safd plot (hereinafter referred to as the :demised premises with 
·. 

their appurtenahces up to the lessee for the term _of 90 (ninety) years 

co.mmencing fro1T,11st SEPTE.~6ER, 201Q except and always reserving to the 

Lessor. 

a} A right to lay .1A'i1ter mains, drains, sewers or electrical wires under or 

above tht; demised premises. if deemed necessary by the lessor in 

develqping th~ area. 

·p) · The Lessor reserves the right to all m;ine a·n.d mir:1erals, claims, washing 

. _goods~ earth oil, quarries, in.Qver & under .the allotted. plot and.fuH right 

and power at the time · to do· all acts and things . which may be · 

ne_cessary .or ~xpedie~! for the purpose of searching for worl<ing and~ 

obt~in\·ng .rethoving and enjoy the. same Withou_t providing or- leaving . 

any vertical support for the surface of the residential plot or for any 

building ·for ~he time being standing thereon provided always that the 

dar--;1ages cErectiy occasioned by 1ile exercise of such rights. To decide . 

For Expros<~ Builder'S And Promotll"' lP) Ltd. 

I 

f .-~ ~ Director 

5 LESSEE 

.',·I 

-
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the amount of reasonable compensation the decision of the "Lessor will . 
. . 

be finaLand binding on the Les.see . 
. I 

no A No. ri4E ... Lessee oorH··HEREBY .. DECLARE :t~No.:coNvl:t-t«\N.T:s WiTH 
. · ..... :··, : .. ·. ":-···· ·.. . ·. . ~- . . . ·I : ,.. . . 

THE LESSOR"tN THE MANN.ER FbLLOWING: 

a) Yielding ano:·pa"ying therefore yearly ln advance .during the said term unt~ the 

lessori~ the:··~onth· of MARCH for 'ee'ch year: the yearly. lease· ~ent indicated 

below:-

(i) The Jessee l1as paid .Z. 45,00, 79'l .00 D$ l0ase rent b~ing 1% of tr1e 

plot premium for the first year of lease periocL 

(ii) · The lease rent may be enhanced by 50% after every 10 years i.e. 1.5 

times of the prevailing lease rent. . . . I, 

~ ' 

(iii) The lease rent shaH be P?Yable in advapce every year. First such· 

(y) 

... paym~nt shaH fall due on the date. of exec~tion •. of theA ease deed. and· 

therea-fter, every year, on or· before the last da·te of the previous . . . 

financial year. 

I 

Dein.'yl ir~ p::r;rr:1;nl of the advanse l:...ase rent wiil be. subject to an 

interest @14%- per annum compounded ·half yearly on the defaulted 

amount and for the. defaulted period 

·The Jessee will have theroption ·to pay iease rent equivalent to 11 years · 

@1% pe.~ year. i.e. eq.ui~a1e.nt' to 11% of the total prem.ium ~f the p!ot as .. · 
"On.e ·Time 'Lease Rf3pt'1 unless th.e. NOIDA decides· to withdrav.,"thls 

facility .. · On payment o:f 'IQrle Time L.e.ase Ra~t", .nC;)·, further annual lta8e 

rent would be requlrE!d to be· paid for the balance lease perlpd. This 
. •·. f 

option 'h'ray' be exercised at any time during the lease period, provided · 

the aH6ttee has paid the ea'rlier lease rent due arid lease rent already 

paid wiH not be adjusted in the "One Time Lease Renr option. · 

For ~xpl'll'Sll 6v!loer:; And Promotel'!t (~)Lui. 

f~····~. 
6 Director 

·· ........ .. 
,.. ......... ;·· ;, . ·. 

.:···· ... .. 
--------~.--.~-·-·· ·'· ... 
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. b) The Lessee sl1oll be liabie to pay all rates, taxes, charges arid assessment 

!~viable by whatever name caHed for.every description in respect of the pl~t of 

land or building constructed thereon ass-essed o~ imposed from time to time 

by the less.or- or any Authority/ Government. In .e~cep.tiona.l circumstances the 

tinie·:~f deposit for the 'paym~m due·may b;:extkn.detJ·.by th·e les~or. -·But In_·. 

such case of 'extension of time an in't~rest @ 14%:p.a~ -compour.ided every .half 
·. .· . . . . . 

: yearly sha·u ~e charged for the defaulted: amo"'..1t for .. ~·uoh defayed ·period, In. · 

cas-e--lesse~·fails ·to pay ihe ·above charges: lt:woDtd·:b~ obllg~toiy··on· the .Part · 
- ' ' . - . . . - . . . - -

or its members/ sub lessee· to pay proportional charges for the (lllotted ·areas . 

. ,. 

c) The Lessee shall use th'e allotteq plot for construction o(Grbup: Housing. _ 
. . . . 

- Howev~r. the lessee -sha·u be entitled _to .ali.ot the dwelling .. units··on,_sublease ... . . . . . . . . 

. basis to its allottee and also provide space.for_ facilities like Roadsrr=>arK~- etci. · 

as per· ·their_ requirements, c~rwenience with_· the_ ·_allotted: plo~., -f~t:illing 
requirements or buiiding bye-laws and preva-iling_ and _u~der mentioned t.erms . 

• I . . . . . -

. & conditionsit>.the lessor. Further transfer/sub lease shall b·e ·governed by 

the t'ransfer p,plicy of the Lessor . 

. i) Such allottee/sub lessee sr,ould be citizen of India and .com~ettnt ·to 

contract. 

ii.l Husbanciivvife, ;.!nd their dependent· children •Nill not be sepa ate!y 

ellgible for th<;; purpose cf allotment and ~hall be treated as !.:ingle 

entity. If I 

iii) !M permission f~r.part transfer of piot shali not be granted undE:r any 

circumstances. ·The Lessee shall not · be entitled to complete 

transaction for sale, transfer, assign or otherwise part with possession 

of the whole or anv part of the building con$tructed ther~:~on before · .. · . . . . 

making payment acc;ording to the schedule specifled In the least deed 

of th~ plot to the Lessor. However. after makfog payment of prt"m!um 1 . . . 
of th~ pl~t to the lessor as per schedule. specified In the lease deed, 

permis-sion for -transfer of built up flats or to part with ·possession of the 

who I~ or any part of the building constructed· on the Group Housing 

Plot, shall be granted and subjec~ to ·payment of transfer charges ~s 

- . 
. 

. .· per policy prevailing at the ti.me o·r granting such permis'sion of_transfer. 

;:or Exprvu Builders And PrQmot~rs (P) Ltd. f . . '--------' 
~ ; c_...----.--.' LESSEE .• 'orfii'Ci'Qr"-

~,.:..~.~ ;· .. 

·Y 
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How.ever thr:. Lessor, reserves the right to reject any transfer 
I . , 

applidation wit11out assigning any reason.· The lessee will also . be 

required to pay transfer charges as per the policy prevailing, at the time 

of such permission :of transfer. 

·.·-

The permission to transfer lhe part or" the built' up space:wi!l be granted 

subject to execution of tripartite. sub- lease deed which shall . be 
executed .In a form and format as presorib.ed by the lessor. On ,the 

' ' 

fulfillment of the following conditions:-

a) ·n1e L~ase De::;d of plot has l~een executed and the Lessee has made 

th.e paymentac-:ordirig to the schedule specified ·in the leas~ deed of 
the plot, interest and·one time lease rent. 

. I I ~ 

b) . Every sa I.e done by the lessee s.haU have to b~ :re_gister.ed before the· 

physical possession of the property. is hand.ed over. 
'I 

C) The Lessee has obtained build!ng. occupant); certificate from Building 
' . 

. · Cell, NOIDA. 
. -. r 

.~) I he lessee· shan submit list of Individual ·allottees of flat$. within 6 

mortt11s form 1M date of obtaining occupancy certificate . 

e) The Lessee sttall have to execuie sub lease in favour of the individual 

allottees for the developed flats/plots in the form and format as 

prescribed by the LESSOR. 

f) Tile Sub-Lessee tmdertakes to put to use the premises for the 

residential use only .. 

' g) The ~.essee shall pay· an amount of Rs. 1000/- towards· processing fee 

Cl~'ld ~roportioncite (pro-rate basis)'transfei charges and lease- rent" as 
I ' , 

•~pplicable 8t the time_of tr~nsfer ancJ shall also e>~ecute sub lease deed 
' 

between lessor, lessee and proposed transft;ree (sub-lessee). The 
. ' . . . 

Lessee/ sub lessee shall also ensure adherence to the 9,uilding 

· regulation<.J and directions of the ie.ssor. The lessee as ~well as sub 

lessee shall have to follow rules rmd reglllai!ons prescri~ed in respect 

of lease ho!d properties and shall have to pay the charges· as per rul.es 

of ~he lf:!ssor/ c;;overnmenf of U . .P. 

~~ 
~~ 

For Expr!!gS B1.iH.hH1i A:ld Promoters (P) lttl. 

1~\_.:--~ 
· · b1rvet01 

s ,.,._.. LESS:EE 

v 
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21 
h) :The trcmsfer charges shall not be payable in case of transfer between 

sonidaughter, husband/wife, molher/fatl)er and vice versa or between. 
. . . 

thest;!.:six categories .. A processing fee of Rs. ·1000/- will be payable in 

such case. The transfer of the flat' iri favour of 1 5Lsub~lessee shall be .. . ~ 

. allb.wed .. · without any· t~an·sfer charge's :[?I,Jt sub .lease deed will be .. . . . 
111 ' ' execvt~d between the lessor & . Les.see and allottee.· However 1 a 

. '·. . ' . . ' . 

•• 

~··· .. 
~. 

. 4§1~ 
.. ---~ 

.. 

:~roc~~sirig 1 fee of the Rs. 100.0/- witl be pa~able at the tlme of 

transfer/execution of sub-lease deed. The· physical possession of 

dvyefling units/flats/plots. will be permitted to be. give11 after execution of .. 

sub-lease deed. 
. . 

i) Every salE} done by the lessee s!1all have to be registered before the 

p!wsical poss~ssion of the flatlplot is handed over. 

j) Without obtaining· the completion certificate,· the lessee shall have 

· option upto 30.0f].201 0 to divide th.e ·allo.tted plot ·and to sub-lease the 

s~me with the prior approval of NOIDA on payment of transfer charges 

@ 2% of allotment rate. However 1 the ar~a of each of such sub divided 

plots sl1ou!cJ no\ be less than 20,000 sq.· mtrs. 

· k) · Rs. ·1 0001· shall be paid as processini'~l fee in each case of transfer of 

flat in tadditiol'l to transfer charges. 

NORM,S OF DEVELOPfi.1ENT 

a. The Lessee is ai:owed to develop the plots/construct the flats subject to 

achieving the densily·wilh the following norms . 
r 

~Ma~um-penn~ble~.~r~o~un~d~· _c~o_v~e~ra~g~e"-1-~~~-~---­
Maxlmum ermisslble FA!={ 
S.et backs· 

. · Max!mum H.elpht . ·. , . 

b. ·The Set Backs {fror1t and OHler three Sides} sha~ll be allowed as per 

Bullding·Bye Laws and Reguiation Prevailing at present. · 

c. The ground coverage, Ffl,R, Set Back, Height, Green Area & Parking 

shall be aliowed as per terms and conditions of brochure/ allotment 
~ 

/lease deed and tr1e Building Regulationp0fM~%-JR&ii~J~~rhlQ~~)l.td. 
·~f_, . . v----
~ 9 -f ~~.,.LESSEE O~r 

~~~L.': ;~·::·;r;;..~; 
; ........... ~ ...... ·: ·:::·1.1 I 

· ..... ·· •.··· . 
. > 

.-: ~ 
dl:-;t"~ • -~-
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- ·cONSTRUCTION 

1. The allottee· is ;equireci to submit building pian together with the master plan 

showing ·t.he pha'ses tor execution of the project. for approval within 6 months 
. ... . - . .-:-- . 

· frqm·the date of possession'and _shell start·ccinstructio.n within 12 months from 

th~· ·date of po'sseision. Date of execution of lease.deed(s) shall. be ~rea ted .as 
• • • • • , ' • • , , ' o' • ' • I ~ 

the ·date. otOpos~e~sion. T.he Lessee/Sub~iessee(s)' sh.ali be required to 

~ytnpl~h9 th~·~~on~truction" Qf ~roup housing p6o_kata ,oo allotted: plot as per 

!:\~proved layout. plan 'and get the completion/.occuparicy. certificate Issued: 

from B~H~rng Cell D~partmeni of the.NOIDA iri. maximum 5 phases within a· 
. .. . . t • • • • • • 

period of 7 ·years from the date of execution of the lease deed(s). ·.The. 

. lessee/Sl!b-l~ssee(s) shall be. required to '.comp!ere the constrl.lction of 
minimum 1.5% of the total FAR. of the ·allotted plot as per·approved layout . 

plan· and -ge~ . terri~orary occupancy/co.mpletion certificate' of "'the first phase 

accordingly issued frorri the ·buitding. cell of the .NO! DA. within a period of three 
·, . . 

years from the,Ciat~ of execution of tease deed/Sub.!ease ,deed. 

2. The ~ilottee shall rm3ke the .provisions for the development of. community 
• I 

facilities such as school_. dispensary. milk-booth, community centre: electric · 

sub-sta.Uon. water stor~ge tank, bus/taxi stand etc. as per the provisions of the 

Master Pia·n and Building Bye-Laws of the NOIDA. 

3. Ail the peripileral/exter~a! development works as may be required to be 

carried oul, Including the construction ol approach roads, drains, culverts, 
I 

electricity distribution/transmission lines, vvaler supply, sewerage etc. will be 

provided by the Lessor I NOIDA . However, all the expenses as may be 

required to connect t11ese services with the internal syslem of .s.ervices of plot 

shall be incurred by the Lessee/Sub-l_essee(s): 

4, Without prejudice to lhe NO IDA's right· of cancellation, the ·time for the 

qompleticm of the Project can be ext.ended for ·a maximum pe_ri.odof another 

.three years onlywith penalty as urder: 
., .. 

• For first year "the ·penalty shall be '-1% of the total-:premium of tr.e plot. 

• For second year the penajtJi shall be 5% of the total premium of the. 

For ExpMs.Bullders AAd PromGters (P) Ltd. 

1~·~ 
Olf&CtOf 

10 LESSEE 

.. ~· ..... 
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• · Forthird year the penalty shall be 6% of the total premium of the plot. 

·Extension for more than three years, normally will r1ot be permitted~ , · 
I, , 

. . 

5. In case the Lessee/Sub-!essee{s) does not con'Struct· building .within the time. 
. . . ' . 

. provided . inc.fuding the ext~nsion granted, ~f.. any, . for the above, the lease 

. deed/sub-.le~~e deed, as the case may be, .shall be. Hable to be cancelled. 

Lessee/Sub~lessee(s) shall.lose ·ali rights to the allotte~ lanq· .. and buildings · 

appurtenant :,thereto' 

6. The lesseeiSub-1essee(s)". may implemer1t the project in maximum of :five 

. phases and the occupancy certific~te/completion certificate shall be issued by • 
. . ' . .. 

the NOIDA phase wise accordingly, enabling them to do phase-wise 

marketing. 

MORTGAGE . 

. ·The· 1110rtgage permission shall b'e granted (where the plot is. not cancelled or 
. . I. . . . . . . . 

. any show cause notice is not serve<;!) in favour· of a scheduled Bank/Govt. 
,_ - - . . . : . . . 

brgahi·zation/ financial institution approved by t·he Res.erve, Bank of India for . . . - . '\• . 
'I I ·t~e pu~pos.e-:"of .raising resources, for construction on the allotted P:lot. The 

U3s$ee/Sub-lessee(s) sho~1\d r.ave valid time period for construction as per 

terms of the lease·. deed/sub-h;:ase deed or have obt'ained valid extension ~f ' . . 

time for construction and should have. clea~ed upto date· dues of the plot 

prerniurn' Zlnd ieas,e rent 

• •c• •::·-
1 •• 

The ·Lessee/Sub-lessee(s) will submit the following documents: 

a. 

! .. 
Sanction letter of the scheduled Bank/Govt. organization/ financial 

institution ~pprov~_d by the Government of India. 

b. An affid~vit on non-judicial stamp paper of Rs. 107- duly notarized 

stating that toere is no unauthoris~d construction a';,d commercial 

activities ()r'l i.he Residential Area (Group Housing). 

c. Ctearance of upto date dues of lhe NOIOA. · 

N.O!Ot-\ sha!l have ~he first charge on the plot towards payment of all dues 
. ' ~ OIDA. I . . . ror E.xpress SuHdersAnd ?romo·urs.(P)l..td. 

11. 

.. · .. ~ 

f~·~ 
· ESS.Efb. .olr.ctor 
,., . ..... 

!J·0~~ft 

55399



I 
I 

l 
! 
l 
l 

I 
I 

.. 
I' i--~··'. t 

''· .. "t ., 

i-
l 

.. ' , 
', I ~ 

. : . . : . ·. ?-4. 
~~ I tirovided lhat ·jn the event of sale or foreclosure of the mortgaged/cha~ged . . ... 

property, the NOIDA shall be entitled to claim and recover suc11 percentage, 

as·decided ·t)y I he NO IDA, of the unearned increase in values of properties iri 
respect of the market value' of the said Land as first charge, having priority 

over the said· ~ortgage charg.e. The decisio~ of the NOlDA irY respect of the 

market vaft:!e of the said land· shall be '(i;i?.r. a.rid binding on ~au the "parties . 
. . . . 

concerned. 

The NO IDA's ,right to the recovery of the unearned- increase and the pre-
- . . 

emptive right to purchase the property ·as mentioned herein before sha!~ apply • 

equally to involuntary sale or transfer, .be it .bid or through executidn 
1
0f decree 

of insolvency from a court of law. 

TRANSFER OF PLOT 

Without obtai.nirig ·t11e completion certificate the lessee/ sub-lessee shall have 
' -

the right to sliq-divide the allotted plot into s-uitable smaller plots as per the 

pla~Hin'g nqrms ~f_ the NO!r.:>A and to tr.anster the same to the interested 

parties upto.30.09.20·10 or"tili the extended dote, ji any, with the prior approval 
' : 

of.tne .NOIDA on payme~t· of transfer charges @ 2% of the allotment rate. 

However, the area oJ each of sucb sub-divided plot should not be less than 

20,000 sq. mtrs. However, ir.dividual 'flat will be transferable with prior . . . . 
approval of the NOlDA as per the following conditiOiiS:~ 

I • 

: {i) _ fl1e 1dues of the NOIDA towards the cost of land shall be paid in 

accordance with the payment schedule specified in the Lease 

Deed/sub-lease deed before executing .. of sub-lease deed of the flat. 

. (il) The lease deed/sub.lease deed has beeri duly executed. . . 

(iii} Tran$fer of the flat will be allowed only after obtaining the temporary 

occupancy/ _completion certificate for the respecUve pha~e by the 

Lesse~(svb-lessee .. 

{iv) The sub-lessee .of the individ~:.wl flat undertrikes to· put to use the 

premi~e.s for the residential use oniy. ·' 

. ' 

·~· ~ 
For GJ~prus. Guiltlcrs And rromot~~ (P) ltd. 

f . \_.,.-------
~ .. 

-

LESSEE Olteetor ll .. 
. .... -.. ~ , . .. -:-: : .. . . . . : 

I. 

·. '·· 

v 
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(v) First $ale of a flrt to .an individual allottee shall be through a Sub~ 

- lease/Lea$e beed to be executed on the .request of the l.esse~/ sub­

lesse~·to the NOIOAin writ~ng. NG>,transfer. .charges wilibe payabl~ in 

c'a.se qfJirst sale: . However, on Sl,.lbs,~q~.,tent-$atei -transfec cha~ge;ts shall 

'be.-a6pticable on thepre.valling rktes.asJixecfby:·fM NOlDA.·_ 

(\ii) -Rs.: 1_000t- sh~JI·be paid as proc-essing· .fee .in each :case.of sale of a flat 

in' addition to the applic~ble. transfer ~harge~. 
. . . . . ! . . . . 

(vji)._: ·Every s~le· done by the lessee -shall have to be·.regi~tered before the 

_physicaL possession. of the property is h<.mded over. 

MISUSE,·ADDITIONS, AL TERATION,S ETC. 
I , 

The Les-see/Sub-lessee shall not use flat for any purpose othe·r- than for 

re&idenlial purposes 

: · ~~ ~ca~e of v!~r~Uon of the above conditions. allotmentshall be Hable to be -
. . .. • ' . l. 

canceHed and possession of_ the premises alorigwifh structures ~tliereon. if 

any, shall be ·resurned by ~he NOlO!\ 

The Lessee/Sub-iess<Je will not rpake, any alteration or adpitions to the said 

building or other erections for the tirne b:::ing on the· demised premises, erect 

or permit to erect ?.ny new building on the dem!sed premises without the prior 

- written consent of the Lessor I the NOIDA and in case of any deviation from 

such terms of plan. shall immediately upon receipt of notice from the Lessor I 

. the NOI DA requiring him to do so, correct suet) deviations a~ aforesaid. 
. , 

If the Lessee/Sub-lessee fC!Jls. to correctsuch .d€Jvi~tions -w!_thin a specified 

. period of tlme att~r the receipt of such :no~ice,. then i.t will be lawful for the 

~ Lessor/ the~ NO lOA to cause· such d.~vh:ition t.o-be oorreeteo at, the expense of 

the Les~eejSu'l:r-lessee · w_h·o. hereby agrees to reimburse by paying to the 
i : .... ;:. . . ·': 

~¢~sort theNOIDA such amounts as may be fix~d in that behalf. 
: . .. . \· 

I 
l ·····~ For Express fl:v~i<ier;; t\nd Promoters (P) Ltd. 

-f~·~ 
Dl~ctor 

1.3 

I(. 
'1 · ... ' . ·. ,·. :' ~: 
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LIABILITY TO PAY TAXES 

Th~ Lessee/Sub-lessee ·shall be liable to pay all rates, taxes. charges and 

' assessment of every description imposed -~Y any· Authority empowered in 

·.this behalf;' in respect of the plot, whether such·cnarges are imposed on the 
. I 

. • plot 9r on th~ building construe ted thereo,n; from tini¢ to--time. :-

OVERRtDIN.G POWER OVER DORMJI.NT PROPERTIES 
• • . · .. ·. 1(. . . . . . . 

I ' • •, '. - ·• 

· . The· lessor re$erves the :right to all mines, miner~!$,· coals,· washing· gold 

earth's oils, quarri~-s 'on or under the plot and full right and power at any time. 
. . ' 

to do all acts and things which may be nec€36sa_ry or expedient for the 

purpose of searching for, working and obtaining· removing and enjoying the 

same without. providing or leaving any vertical. support .for the surface of the 

t . 

.. p1cit(s)lfla~~ or for the structure time b~ing st~iiding tl)ereon provided always, 

that the L~ss'or. shaH make reasonable compensatio-n. to the Lesse·! for all 

. d~mages directly occasioned by e:<erctse of the· rigl1ts hereby reserv•:d. The 

i. 

··-. . .. 

decision. oi tlie Chief Executive Officer/ Lessor on the amouni .•)f such 

compensation shall be Onal and binding on the lessee/sub-lessee. 

'I MAfNTENANCE 

1. The Le~ssee/Sub-lessee at his own expenses wiH take permhsion for 

sewerage, electricity and \vater connections from the ,r ~orlcern~d 

departments. 

2. The Lessee/Sub-lessee shall have to plan: a maintenance programme 

wher~by the entire dem.ised premises and buildings shall be .kept-

. ···~ ··. •::. 
~ ... , , .. . .. 

a) in a state of _good condition to the satisfaction of the Lessor ?t all 

times. . . 
b} atnd to rn2d\e ava·:iable requirecl facilities as well as to keep 

surroundings in an times neat and clean, gooq healthy and safe 

For Expw.~a Bulldel':l An(! Pr-omotora (Pl !,.1!;1. 

f~·~ 
l<l LESSEE 

Olroctor 

. • ~ . ! . 

v 
"" >0 ', ,) 
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_. _conditio~ according to the convenience of· the inhabitants of the 

place. 

~ . 3.· The. Lessee/Sub-lessee(s) shall abide_ by all regulations, Bye-laws, 

'I. 
I 1 

Directian·s and Guidelines of the· NO IDA framed/issued under section 8,9 . 
. '.· . -I 

and 16 · or .under any other provisions of· U.P. l~dustrial Area 

Development Ac.t 1976 and rules made therein. 

·.. . . . . . - . 'I 

4. ln _c.a:1e .of non·compliance of terms 111.nd directions of the NOIDA, the _ • 

,NOIDAisha!l have the rigli! to impose such penalty as It may consider 

· just and expedien\. 

s. The lessee/sub-l~ssee(s) sr1ail ma~.e sucn arrangements as are 

necessa.ry for the maintenance of the buildings .and common services 

and. if the.building.s are ·not maintained properly· the NOlDA will have the 
I . . 

power .to/ get the maintenance done through ·.any other. agency and 

'fe.cover the amau·nt so spent from the les.~ee/sub~lessel~i(s). The lessee/ 
. ·.. . . 

sub-les·'s~(s) will be individuaMy and severally liable .for payment of the· 

maint~nance ~~mount'. The rules/regulation·s of U;P. Flat Ownership Act, 

1975 shall be applicable on the lessee/sub-l_e~see(s). Nb objection to the 

amount spent for the maintenance of the buildings by the lessor shall be 

entertained and decision of the NOIDA in this regard shail be final. 

CANCELLATION·OF LEASE DEED 

·In addition to the other specific clauses -relating "to the cancellation, the 

NOIDA will be fr·ee to .. exercise its right of cancellation .of allotmertJ . , I • . . . 
lease/sub~lease in the case 'of : 

1. Allotm.ent-: being·· obtained through misrepresentation/suppression of 

material facts, ·mis-statement <lnd/or fraud. 

II I 

·F¢t Express Builders And Promoters {P) Ltd. 

j 

:: r 

15 

y 

... 

f~·~-
Oll'ector 

LESSE.E 

. . ~ . ,·· 
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2.· Any vidlation. of the direction$ issued onu)es and.regulattons framed by 
l ~ I . . 

any Authority or by any statut!:>cy body . 

. 3. Oef~nilt on the part of the Lessee/Sub~iessee for breacn/violation of the 
. . - . . ' . 

t~m.s ·.a~d conditions of. th!;!,registrationfalicitmenittease/sub•lease andlor 

non~deposit of the allotment amount. : 

'-4. If at the,
1
·same time .or such cancellation, .the plqt _is. occupied by the 

Le'ssee/sub~lessee, the amount equivalent to 25% of the total premium of • 
I . . . . 

the. plot _shall be forfeited an\J possession of tile plot will be resumed by 

the NOIDA yvith structure(s) thereon, if any, and the Lessee/sub-lessee 

will have no right to claim any contpensation thereof. The balance, if any, 

shall be retuncied withoui any 1nterest Dnd no separaie nolice sha!J be 

given in lhis regard. 

s.· If the allbtment _is _cancelled on the ground mentioned in para 1 above, 

the entire amount. deposited b.y the Lessee/sub-lessee, till the date of 
. i " . . . 

car:cetlation sr1all be forfeited by the NOIDA ·an_d no claim wl)atsoever 

shall be entertained in this regard. 

OTHI::RCLAUSES . ' 

1. 

2. 

Tl)e NO! DA / Lessor reserves the .right to mal<:e such additions I alternations 

:or modifications in the terms and CQnditions of allotment/lease d.eed/sub-lease 

·deed .from time to .time.· as 

approved by the NO!DA. 
' . ' In case of any c.larificaUon 

- . L 

may be considered just and expedient and 

or interpretation. regarding _the~e terms and 

conditions,. the decision 
. . r . 

of the NOIDA shall be final arid . binding on all 

concerned . 

. . 3.! lf.due to any :'foTc~ tyl.a)eure" or. such Circumstances beyond the control of the 

· NOIOA, the NOIDA is unable to make allotment or·ft!cilitate the Lessee/sub-, 

tessee(s) to undertake the activities in pursuance of the executed lease 

deed/sub·lease deed, thE:~ deposits depending on !he stages of paytnents. will 

For F.xpre-ss Elullde 111 And Pre>m~ra (P)ltd. · ~~1nd~d ... ithout any rnterest 

'Ill'~" _.,,IIi 

"f~·~.-
LESSEE • Ol~ctor 

~~ ...... ~ . . ·· ... -_; 

,, -~ .. •' 
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·4. If the Lesse·e/s.ub-lessee(s)· commit any act of omistion on the demised 
I 

premises r~sulting in nuisance, it shall be rawful_ -for the NOIDA to a&k the 
< "'· ~ I 

Lessee/Sub~lessee to remove .the nuisance. within a. reaso:nable pe.ri()d, failing 

Which .the !~OiDA shall it~eif get-the nuisan¢e r~m·ovect·afthe les!)e~'sl$ub'" 
1e~.see's cosl·a·nd charge filafnages from the Les·see/Sub~les·see:for'the p~rlod 
of-subsister.tc;e :of-the nuisance. : 

5:. Any ·dispt:ite ;IYetween the NOIDA and Lessee/ Suo-Lessee(s} shall be subject -·• 

to the.:territorla_l.jurlsdiction of. the Civil Court!>. ~avlng -jurisdiction over;Distrlot 

I ~Gauta·m eudh Nagar or !he. Courts designated by the Hon'b!e High Court of 

· .·Judicature at Allahabad 
I . 

G. The Lease D~ed/Sub-Le<lse Doed 'Nil I be governed 'oy- the provisions of the . 

U.P. Industrial Area Deveiopn1ent Act. 1 ~76 (U.P. Act No. 6 of 1976) and by 

J~e rules and/-or regulations made .or directions issued. under this Act. 

· • · · 7~ :.The_. NQIDA wi!': monitor the implementation of·th: project. Tenderers. who do 
,·' .·not have a fir"m commitment to implenie"nt the project-.withln the time limits 

· pr.e~~-tibed.ar-E! a~vised not to.avail the allotment. . 

. 8.; The ,Lesse"eiiSub-"fessee shall be liable to pay all ta_xes/ charges leviabfe from 
: .. i· ," ' . . . 
· __ · · \ime:-to time by the NOIDA or any other Authority_d_uty empowered to levy the 

(j .•. •: I 

taX./cbarges. · 

,.,9. OW-~fling unit flats shall be used for the ri~iden~lal purpose only. Default, If 

. ahy,. renders the lease/sub·lea?e Hab!e to ca~~ellation ~nd the lessee/sub­

. lessee will not be paid any compensation thereof. 

10. o"ther bt1Tidinos e~rrnarked for community facilities can not be used for the 
l · . ...... l I , 

purposes other tlian the community requirements. 

11. All --arrears due to the. Lessor/lessee/sub-lesse.e W\lUid be recoverab!e as 

affears of land revenue . . 
12. The Lessee/sub-lessee st1all not be allowed change hi.s (Ole, otherwise the .. ::"" . 

lease/sub· lease shall . be cancelletf and entire money deposited shall be 

forfeited. 

13 .. T.M NO!DA in tar~Jer public interest may tal<~ oack· the pos$ession of th~ 
land/building by i:naking ·payment at. a reasonable rate as. decided by the·., 

Fer E;J<;press ~uHdtr.l And PrornotoNI (I') Ltrl. 

0 ' \ -- ~ -.. r t./""·--~ .._,. -.. __ ~ 

Director 

i .· 

V 
. 

. 
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NOIDt\ whose· decision in this regard· shall be final and binding on the 

lesseE'Isub-lessee(s). 

_14.1n case ttie -NOIDA is net able to give possession ol any plot or any part 

there_o·f i~ l;lflY circumstances. the deposited::m9h~Y ijgainst that part will be 
. . . . . . \ ·, ' . . .. , . . . ' •; .. :: ', ' 

r~funded ;toJre:al!oltee without any interest .•. 

15~ AIL-other --tertri.s and conditions of the Brochure.- ot the Scheme and the 
. .. 

Allotment Letter. will be applio"qble and binding upon the .Lessee I Sub Lessae . ·. ·. .. . . .. 

IN WITNESS WHEREOF the·parties have see tMir harid_s on the .. day and in 

the year .. her'ein first above written. 
. . . ': . 

I, 
In presence of: 

1" 

. 2. 

Witnesses. 

\ r- ' : rt;· . ~ -~ . \J .... v 
~!NAY~-. Sh. J.f3. GOEL, . 
S.i.1l.T;,;GRE:.\TER KAILASH, PART-I. 
'NEW. DELHI~t1 oo4e .· . 

\h~~~­
"~: 

Signed an elivered . . ...... -·. 
for 2.nd on behalf of LESSOR- '· · , .. - .. 

. . -·~·- . ' 

::-~~ :-<:· ·' '~ 
. .... 

t=or E_~preu Builders An<fPro·J?l~ler. (Pl,L.UI. 

-f~~-
Oir&e~or 

Fo·r and on ~e'halfof the. LESSEE 

AJAY KUMAR iS/0 Sh. !<RISHAN. KUMA.R . . . 

C-94. EAST.OF KAILASH, 
NEW DELH 1-11 0065 . 

. . 

Certified that th'is true and extract copy of the original in e.ll respect. .. ; .. ' .. . 
_.., . . . 

' ' OkeCIOI 
18 LESSEE 

,i 

. .::. · .. :.~.,;.:·,. 
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Translated Copy 

NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY 

Administrative Building, Sector-6, Noida 

Letter No. Noida/G.H./ 2021/167 

Dated: 31.05.2021 

Sender 

Assistant General Manager (G.H.) 

Noida  

To, 

District Magistrate,  

Gautam Budh Nagar 

Sub.:  Disposal of complaint No. IGRS60000210053734 received online 

under public hearing. 

Sir, 

Please be informed that Shri Vineet Sinha has filed a complaint on 

www.jansunwai.up.nic.in which is being operated by the Public 

Complaints Cell of Chief Minister Officer. 

Complainant Shri Vineet Sinha has stated in subject complaint that he has 

paid entire sale consideration to the Promoter for purchase of Flat No. F-

001 but the Promoter is not executing Sub-Lease Deed in his favour. 

In this regard this is to inform that the promoter has been permitted to 

execute sub lease deed in proportion to the amount deposited by it in 

respect of allotted plot and the promoter has executed the sub lease deed 

65409

http://www.jansunwai.up.nic.in/


in respect thereof. Presently the promoter has not been permitted to 

execute sub lease deed for want of payment of dues by it to the Authority. 

Upon payment of dues by the promoter to the Authority, the Authority 

will permit the promoter to execute sub lease deed in the same proportion. 

In this regard the Authority will proceed under the policy for registration 

of a flat. 

Sd/- 

Assistant General Manager (G.H.) 

Copy to: - 

1. Incharge, IGRS Cell, Noida with request to dispose off the subject

complaint No. IGRS 60000210053734 in view of the aforesaid

facts.

2. Sh. Vineet Sinha, R/o 306, C.K. Daphtary Block, Tilak Lane, PS

Tilak Marg, Supreme Court, New Delhi-110001.

3. Express Builders and Promoters Private Limited 810, Surya Kiran

Building, 19, Kasturba Gandhi Marg, Connaught Marg, New

Delhi-110001 with directions to redress the subject complaint of

Complainant forthwith by making payment of dues of the

Authority.

Sd/- 

Assistant General Manager (G.H.) 
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Filing Number 13106/2022   Filing Date 16-02-2022

Registration
Number

7359/2022 Registration Date: 16-02-2022

CNR Number UPLK040131512022  (Note the CNR number for
future reference)

View QR Code /
Cause Title

Case Status

First Hearing Date 05th April 2022

Next Hearing Date 20th October 2023

Case Stage Appearance

Court Number and Judge 77-SPL.JM POLLUTION

Petitioner and Advocate

1) U.P. POLLUTION CONTROL BOARD
Advocate- NA

Respondent and Advocate

1) M/S EXPRESS ZENITH THR. VINAY GOYAL

Acts

Under Act(s) Under Section(s)

WATER (PREVENTION AND CONTROL OF
POLLUTION) ACT

43,44

Case History

Judge Business on Date Hearing Date Purpose of Hearing

SPL.JM POLLUTION 05-04-2022 23-05-2022 F. O.

SPL.JM POLLUTION 23-05-2022 18-07-2022 F. O.

SPL.JM POLLUTION 18-07-2022 27-09-2022 Appearance

SPL.JM POLLUTION 27-09-2022 13-12-2022 Appearance

SPL.JM POLLUTION 13-12-2022 06-03-2023 Appearance

SPL.JM POLLUTION 06-03-2023 18-04-2023 Appearance

SPL.JM POLLUTION 18-04-2023 13-06-2023 Appearance
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Judge Business on Date Hearing Date Purpose of Hearing

SPL.JM POLLUTION 13-06-2023 19-08-2023 Appearance

SPL.JM POLLUTION 19-08-2023 20-10-2023 Appearance

About Us

Newsletter

Forms for Advocates

Help Videos

Site map

Contact Us

Web Information Manager

Terms and Conditions

Copyright Policy

Hyperlinking Policy

Privacy Policy

Accessibility Statement

Screen Reader Access

Disclaimer

This site is designed, hosted and maintained by National Informatics Centre (NIC)  Ministry of Electronics & Information

Technology, Government of India.

Last reviewed and updated on :  21 October 2022

Download eCourts Services App :

S3 © 2022 eCommittee Supreme Court of India. All Rights Reserved

69413

https://services.ecourts.gov.in/ecourtindia_v6/?p=about_us/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=news_letter/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=forms_for_advocates/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=help_videos/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=site_map/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=contact_us/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=web_info_manager/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=terms_and_conditions/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=copy_right_policy/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=hyper_linking_policy/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=privacy_policy/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=accessibility_statement/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=screen_reader_access/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d
https://services.ecourts.gov.in/ecourtindia_v6/?p=disclaimer/index&app_token=ccc72db159e491faf3af09944670cdb2a7ff0098b42f105d7982eb7989a3e50d

	Index
	Rejoinder to Reply of Builder
	A-28
	A-29-RTI-20.06.2023
	A-30-RTI Reply-10.08.2023
	A-31
	A-32_Notice by Noida
	A-32-Notice by Noida-Translated
	A-33-CertificateVineetSinha-2015
	A-34-CertificateVineetSinha-2016
	A-35-CertificateVineetSinha-2017
	A-36-CertificateVineetSinha-2018
	A-37-CertificateVineetSinha-2019
	A-38-CertificateVineetSinha-2020
	A-39Certificate of Appreciation-VS_unlocked
	A-40-Bank Pass Book
	A-41-Mail to Express Builder
	A-42_Lease deed
	A-43_Noida order
	A-43-Noida order-Translated copy
	A-44-Case status-Lucknow complaint

